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TEF TRERHT ST TSHE AT

< faeett, 7 @, 2022

FT.3T. 4829().—F==1T TCHTL, TET TTHN ATAHTH, 1956 (1956 FT1 48) (Forer zad zae
THT I<H SATTHAH gl AT g) T 1T 3F %hl IT-eTT (1) FIT T& ATRAT T TN FLd g, TG THTETH
g S & 7T 6 STeEE T # fegdl TEae e § g et §eq1-94 % A 76.000 7
.5, 110.000 (7T T FET F TTATST) TH F G-GUE 6 FHIT (ATSHL/2-A9 Ueg eMee? & a1
A(R), ATLEA, T ST TATAT 6 AT TATST & [0 ag G TUTerd g Foreent Sierd v F= STg=1
H T T 8, U i AT oS FA A e Ao FAl ¢ |

Fre AT =A<, ST 3% G ° Baas g, I Afaf=am &t gy 37 it IT-am27 (1) F eI qarh
SIS o o7 UHT 7 % ITANT 92 TSI § SH ATEAAT o TR 6l AT & ShHE & 6 FaL a4t
AT TS FT THAT |

Ut Teh ATy qeAH STty Ta7q o Srerteamy fegdt Tgare #r forfea =7 § weqa #r
STTOAfT 3 SEH IHE AUTT ATARAT FFT IO 3T Teqq ATARTr, Al f A prd &9 9 a7 By
faferss T9r@w T g ST &7 @9y &7 3 UHT Il 6l gaaTs & TETq 97 UHT 3T i &0 6

6881 G1/2022 )
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TET, T AT BT, T FTerT STieranry sraes 0, el g AT a7 Ararat F TFd F7 T a1
FEATHT T TR |

I At F7 am=T 3T T IT-GTT (2) F AT Feaw wrferpr g fhar o e oft areer
STaw g |

TH ATAAT o AT AT ATeAT T F TG T 97 A F99 IAFET F IF w7 §
ST 3 AT 39T (gaag AwRAT grar ALrear o 5T gar g |

SRSl
SarET g F gt A oy & T Temmt gear-94 F .. 76.000 & f.3t. 110.000 (e

AT STt & TAATST) TH 6 -GV H (AT (FSTh0T/2-0A I enee< o are), F g soie ff S
ATt HLEAT ART srorar e afga giw v i e |

TS FT A SAAEE S &1 A fegdt igaTe

T AT |gEgwEeT  |(|qEaE TR || &l ST FT SR || S FT SR
(BITT THE) || (FRAR)
TTH HT T FOSHEIE
TG T ATH: @@l
1 627 AT EERS 0.0880000(2%=7)(|0.0880000
2 628 BEl FT 0.0360000(¥F=%)||0.0360000
3 646 fasft FU 0.0200000(¥F7)|[0.0200000
4 649 BEL F 0.0200000(ZF77)(|0.0200000
5 659 fasft FU 0.0210000(FF7)|[0.0210000
6 660 BEL F 0.0100000(Z%77)(|0.0100000
7 661 fesft FU 0.0150000(FF=7)|[0.0150000
8 662 fesft FU 0.0500000(z%7)(|0.0500000
9 663 BEL F 0.0130000(ZF77)(|0.0130000
10 664 fesft FU 0.0210000(FF7)|[0.0210000
11 665 BEL F 0.0110000(ZF77)(|0.0110000
12 666 fasft F 0.0100000(¥F7)|[0.0100000
13 667 fesft F 0.0260000(¥F7)|[0.0260000
14 668 BE F 0.0250000(2F77)(|0.0250000
15 669 fasft F 0.0200000(¥F7)|[0.0200000
16 672 AT EERS 0.0610000(z%=7)(|0.0610000
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17 676 BE FT 0.0200000(F77)||0.0200000
18 677 fasft F 0.0180000(%7)||0.0180000
19 678 fasft F 0.0150000(%7)(|0.0150000
20 680 AT EERS 0.1160000(Z%=7)(|0.1160000
21 712 AT EERS 0.0500000(&%7)||0.0500000
22 713 BEl FT 0.0200000(F7)||0.0200000
$|/0.6860 0.6860

[FT. &. Chardham/RO/UK/DPR-3/SMEC/LA/3A]
TToTeT e, e
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 7th October, 2022

S.0. 4829(E).—In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder etc.), maintenance, management and operation of National Highway No-94 in
the stretch of land from Km 76.000 to Km 110.000 (Nakot Laga Jaulangi to Ratwari) in the district of Tehri Garhwal
in the state of Uttarakhand, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section (1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Additional District Magistrate
(ADM) Tehri Garhwal in writing and shall set out the grounds thereof and the Competent Authority shall give the
objector an opportunity of being heard, either in person or by a legal practitioner, and may, after hearing all such
objections and after making such further enquiry, if any, as the Competent Authority thinks necessary, by order, either
allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be
final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief Description of the land to be acquired with or without structures for building (widening/two lane with
paved shoulder etc.), of National Highway No.-94 in the stretch of land from from Km. 76.000 to Km. 110.000
(Nakot Laga Jaulangi to Ratwari) in the district of Tehri Garhwal in the state of Uttarakhand.

State: UTTARAKHAND District: TEHRI GARHWAL

SL.No.[|Survey / Plot Number Type of Land |[Nature of Land Area||Area
(in Local Unit) || (in Hectare)

Taluk: Kandisaur

Village: Lwarkha

1 |27 |[Government  ||Banjar | 0.0880000(Hectare)||  0.0880000
2 |e28 |[Private || Agriculture | 0.0360000(Hectare)||  0.0360000
3 646 |[Private || Agriculture | 0.0200000(Hectare)||  0.0200000
4 |le49 |[Private || Agriculture | 0.0200000(Hectare)||  0.0200000
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5 |59 |[Private || Agriculture | 0.0210000(Hectare)||  0.0210000
6 |660 |[Private || Agriculture | 0.0200000(Hectare)||  0.0200000
7 |61 |[Private || Agriculture | 0.0150000(Hectare)||  0.0150000
8 |e62 |[Private || Agriculture | 0.0500000(Hectare)||  0.0500000
9 |e63 |[Private || Agriculture || 0.0130000(Hectare)||  0.0130000
10 |664 ||Private || Agriculture || 0.0210000(Hectare)||  0.0210000
11 |65 ||Private || Agriculture || 0.0110000(Hectare)||  0.0110000
12 |666 ||Private || Agriculture || 0.0200000(Hectare)||  0.0100000
13 |l667 ||Private || Agriculture || 0.0260000(Hectare)||  0.0260000
14 |668 |[Private || Agriculture || 0.0250000(Hectare)||  0.0250000
15 |le69 | Private || Agriculture || 0.0200000(Hectare)||  0.0200000
16 |672 ||Government  ||Banjar | 0.0610000(Hectare)||  0.0610000
17 |676 |[Private || Agriculture | 0.0200000(Hectare)||  0.0200000
18 |77 |[Private || Agriculture | 0.0180000(Hectare)||  0.0180000
19 || 678 || Private ||Agricu|ture || 0.0150000(Hectare )|| 0.0150000
20 |l680 ||Government  ||Banjar | 0.1160000(Hectare)||  0.1160000
21 712 ||Government  ||Banjar || 0.0500000(Hectare)||  0.0500000
22 713 |[Private || Agriculture || 0.0200000(Hectare)||  0.0200000
Total|[0.6860 l|0.6860

[F. No. Chardham/RO/UK/DPR-3/SMEC/LA/3A]
RAJESH GUPTA, Director
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